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PART -1
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 17th November, 2017

No. Leg. 31/2017.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 10th November, 2017 and is hereby published for

general information:-

HARYANA ACT NO. 28 OF 2017

THE HARYANA CONSOLIDATION OF PROJECT LAND (SPECIAL PROVISIONS)
ACT, 2017

AN
ACT

to make special provisions to consolidate left out pockets of land for setting up a project
and for the matters connected therewith or incidental thereto.

Be it enacted by the Legislature of the State of Haryana in the Sixty-seventh Year of the

Republic of India as follows:-

1. This Act may be called the Haryana Consolidation of Project Land (Special Provisions) Act,
2017.

2. In this Act, unless the context otherwise requires,-

(@  “agency” means an agency owned, controlled, managed or administered by the
State Government and includes Boards and Corporations;

(b)  “competent authority” means the authority designated as such under sub-section
(1) of section 4;

(c)  “left out pockets of private land” means the patches of land situated between the
project land owned by a person and not by the State or its agency;

(d)  “person” shall include any company or association or body of individuals whether
incorporated or not;

()  “project land” means the land carved out or identified for the project under
section 5;

® “State” means the State of Haryana;
(g) “State Government” means the Government of the State of Haryana.

3. Where the State Government or any agency owns or has purchased seventy percent or
more of the total project land in a particular area falling in one or more revenue estates and the
remaining is left out pockets of private land, the State Government may consolidate the total
project land to ensure the viability of such project.

4, Q) The State Government shall, by an order, designate the Sub-Divisional Officer
(Civil) of the sub-division in which such consolidation of project land is required as competent
authority. In case the project land is situated in the jurisdiction of two or more sub-divisions, the
State Government may designate any of the Sub-Divisional Officer (Civil) of the concerned sub-
division, as the competent authority.

2 The powers, functions and duties of the competent authority shall be such, as may
be prescribed.

5. The State Government shall, by notification, declare the total area of the project land
alongwith the details of the land to be consolidated and the private land situated in the project
land in such manner, as may be prescribed, clearly specifying the intention of the State
Government to consolidate the project land.
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6. The competent authority shall issue notices in such manner, as may be prescribed to every
person who owns whether in whole or in part, the left out pockets of private land to exercise the
option under section 7 within a period of one month from the date of issue of the notice.

7. Every person to whom a notice has been issued under section 6 shall exercise either of the
following options in such manner, as may be prescribed for the purposes of consolidation,
namely:-

Q) seek compensation at the rate at which the adjoining land of the project was purchased
by the State Government or agency or at the collector rate for such land plus twenty
percent, whichever is higher; or

(if)  seek an equal area of land of equal valuation in the same revenue estate and in case of
non-availability of such land in the same revenue estate, in a neighbouring revenue
estate:

Provided that if a person fails to exercise the option as provided in clauses (i) or (ii)
within the stipulated period, as provided in the notice, the competent authority shall be at liberty to
decide and proceed further to consolidate the land in accordance with either of the above two
options.

8. (1) The competent authority after due consideration of the options received under section
7, shall prepare a draft consolidation scheme of the total project land and shall notify the draft
consolidation scheme for information of the general public to enable all the interested persons to
file objections, if any, before the competent authority within a period of fifteen days of such public
notice in such manner, as may be prescribed. The draft consolidation scheme shall specify the
manner in which the compensation shall be disbursed or the land shall be exchanged.

(2)  The competent authority shall decide the objections, if any, received under sub-section
(1) above, within a further period of one month from the last date of receipt of such objections
under due intimation of decision on such objections to the concerned person.

9. The competent authority shall, by notification, publish the final consolidation scheme for
project land in such manner, as may be prescribed.

10. After notification of the final scheme under section 9, the competent authority shall take over
possession of the left out pockets of private land and shall disburse the compensation or hand over
possession of the land in lieu thereof to the person to which he is entitled under the final
consolidation scheme in such manner, as may be prescribed.

11. The competent authority shall also cause to prepare a new record of rights for giving effect to
the final consolidation scheme.

12. The State Government may, either suo-motu or an application made by a person, at any time,
for the purpose of satisfying itself as to the legality or propriety of any order passed, scheme
prepared or made by the competent authority, call for and examine the record of any case pending
before or disposed of by the competent authority and may pass such order in reference thereto, as it
thinks fit:

Provided that no order or scheme shall be varied or reversed without giving the interested
persons notice to appear and opportunity to be heard except in cases where the State Government
is satisfied that the proceedings have been vitiated by unlawful consideration.

13. Every officer and official acting under this Act shall be deemed to be a public servant within
the meaning of section 21 of the Indian Penal Code, 1860 (Central Act 45 of 1860).

14. No suit, prosecution or other legal proceedings shall lie against any public servant or the State
Government in respect of any damage caused or likely to be caused by anything which is in good
faith done or intended to be done in pursuance of this Act or the rules made thereunder.

15. No civil court shall have any jurisdiction to entertain or decide any question relating to matters
falling under this Act.
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16.  Notwithstanding anything contrary contained in any other law for the time being in force Provisions of this

in the State, the provisions of this Act shall prevail. Act to have
overriding effect.

17. (1) The State Government may, by notification and after previous publication, make Power to make
rules for carrying out the purposes of this Act. rules.

2 In particular and without prejudice to the generality of the foregoing power, such
rules may provide for all or any of the following matters, namely:-

(@) the powers, functions and duties of the competent authority under sub-
section (2) of section 4;

(b) the manner of publication of notification and details of land under section 5;
(c) the manner of giving notice under section 6;

(d) the manner of exercising option under section 7;

(e) the manner of publication of draft scheme under sub-section (1) of section 8;
(f)  the manner of notification under section 9;

(g) the procedure of taking possession under section 10;

(h) any other matter which is to be or may be prescribed.

KULDIP JAIN,
Secretary to Government Haryana,
Law and Legislative Department.

55789—L.R.—H.G.P., Chd.
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PART-I
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 29th May, 2020

No. Leg.16/2020.— The following Act of the Legislature of the State of Haryana received
the assent of the Governor of Haryana on the 17th March, 2020 and is hereby published for general
information:-

HARYANA ACT NO. 15 OF 2020

THE HARYANA CONSOLIDATION OF PROJECT LAND (SPECIAL PROVISIONS)
AMENDMENT ACT, 2020

AN
ACT
further to amend the Haryana Consolidation of Project Land (Special Provisions) Act, 2017.

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Consolidation of Project Land (Special Provisions)
Amendment Act, 2020.
2. For section 3 of the Haryana Consolidation of Project Land (Special Provisions)

Act, 2017 (hereinafter called the principal Act), the following section shall be substituted,
namely:-

“3. Consolidation of project land.- Where the State Government or any agency
owns or has purchased or has taken on lease seventy percent or more of the total project
land in a particular area falling in one or more revenue estates and the remaining is left out
pockets of private land, the State Government may consolidate the total project land to
ensure the viability of such project.”.

3. In section 7 of the principal Act,-
(a) in clause (ii), for the words “an equal area”, the words “an area” shall be
substituted;
(b)  in the proviso, for the sign ‘.’ existing at the end, the sign ‘> shall be substituted;
and

(©) after the existing proviso, the following provisos shall be added, namely:-

“Provided further that where the person exercises the option under
clause (ii), he shall receive an additional compensation equal to ten percent of the
Collector rate for such land:

Provided further that in either case, the person shall be entitled to receive
such compensation for any building or structure existing on the project land under
his ownership, as may be assessed by an officer not below the rank of Executive
Engineer.”.

4. After section 9 of the principal Act, the following section shall be inserted, namely:-

“9A. Appeal.- (1) Any person aggrieved by the final consolidation scheme for the
project land notified by the competent authority under section 9, may file an appeal before
the Deputy Commissioner of the district in which the project land is located.

(2)  The form, manner and fees for filing the appeal shall be such, as may be
prescribed.

(3)  The Deputy Commissioner shall, on receiving the appeal, summon the
record from the competent authority.

(4)  The Deputy Commissioner, after giving an opportunity of being heard, shall
issue an order giving effect to the notification issued under section 9 or modifying it, as he
may deem fit, subject to the options specified in clauses (i) and (ii) of section 7 of this Act.

(5) The competent authority shall, on receiving the order of the Deputy
Commissioner under sub-section (4), publish the modified final consolidation scheme for
the project land in such manner, as may be prescribed.”.
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5.

For section 10 of the principal Act, the following section shall be substituted, namely:-

“10. Right to take possession.- (1) After notification of the final consolidation
scheme under section 9 or modified final consolidation scheme under sub-section (5) of
section 9A, as the case may be, the competent authority shall take possession of the left out
pockets of private land and shall disburse the compensation or hand over possession of the
land in lieu thereof to the person entitled under the final consolidation scheme or modified
final consolidation scheme in such manner, as may be prescribed.

(2)  The possession of the project land may be taken by the State Government
on any date after the publication of the modified final consolidation scheme under
sub-section (5) of section 9A.”.

In sub-section (2) of section 17 of the principal Act,-
(a) after clause (f), the following clause shall be inserted, namely:-

“(ff) the form, manner and fees for filing the appeal under sub-section (2) of
section 9A;

(b)  after clause (g), the following clause shall be inserted, namely:-

“(gg) the manner of publication of the modified final scheme under sub-section (5) of
section 9A;”.

BIMLESH TANWAR,
SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

8782—L.R—H.G.P., Pkl.
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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 29th February, 2020

No. 17-HLA of 2020/29/3876.— The Haryana Consolidation of Project Land (Special
Provisions) Amendment Bill, 2020, is hereby published for general information under proviso to
Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 17-HLA of 2020

THE HARYANA CONSOLIDATION OF PROJECT LAND (SPECIAL PROVISIONS)
AMENDMENT BILL, 2020

A
BILL
further to amend the Haryana Consolidation of Project Land (Special Provisions) Act, 2017.
Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:—

1. This Act may be called the Haryana Consolidation of Project Land (Special Provisions)
Amendment Act, 2020.

2. For section 3 of the Haryana Consolidation of Project Land (Special Provisions) Act, 2017
(hereinafter called the principal Act),the following section shall be substituted, namely:-

“3.  Consolidation of project land.— Where the State Government or any agency
owns or has purchased or has taken on lease seventy percent or more of the total project land
in a particular area falling in one or more revenue estates and the remaining is left out pockets
of private land, the State Government may consolidate the total project land to ensure the
viability of such project.”.

3. Insection 7 of the principal Act,-
(a) in clause (ii), for the words “an equal area”, the words “an area”shall be substituted;
(b)  in the proviso, for the sign °.” existing at the end, the sign ‘:” shall be substituted; and
(c)  after the existing proviso, the following provisos shall be added, namely:-

“Provided further that where the person exercises the option under clause (ii),
he shall receive an additional compensation equal to ten percent of the Collector rate
for such land:

(321)
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Provided further that in either case, the person shall be entitled to receive
such compensation for any building or structure existing on the project land under
his ownership, as may be assessed by an officer not below the rank of Executive
Engineer.”.

After section 9 of the principal Act, the following section shall be inserted, namely:-

“OA. Appeal.- (1) Any person aggrieved by the final consolidation scheme for the
project land notified by the competent authority under section 9, may file an appeal before
the Deputy Commissioner of the district in which the project land is located.

(2)  The form, manner and fees for filing the appeal shall be such, as may be
prescribed.

(3) The Deputy Commissioner shall, on receiving the appeal, summon the
record from the competent authority.

(4)  The Deputy Commissioner, after giving an opportunity of being heard, shall
issue an order giving effect to the notification issued under section 9 or modifying it, as he
may deem fit, subject to the options specified in clauses (i) and (ii) of section 7 of this Act.

(5) The competent authority shall, on receiving the order of the Deputy
Commissioner under sub-section (4), publish the modified final consolidation scheme for
the project land in such manner, as may be prescribed.”.

For section 10 of the principal Act, the following section shall be substituted, namely:-

“10. Right to take possession.— (1) After notification of the final consolidation
scheme under section 9 or modified final consolidation scheme under sub-section (5) of
section 9A, as the case may be, the competent authority shall take possession of the left out
pockets of private land and shall disburse the compensation or hand over possession of the
land in lieu thereof to the person entitled under the final consolidation scheme or modified
final consolidation scheme in such manner, as may be prescribed.

(2)  The possession of the project land may be taken by the State Government on
any date after the publication of the modified final consolidation scheme under sub-section
(5) of section 9A.”.

In sub-section (2) of section 17 of the principal Act,-
(a) after clause (f), the following clause shall be inserted, namely:-

“(ff) the form, manner and fees for filing the appeal under sub-section (2) of
section 9A;

(b) after clause (g), the following clause shall be inserted, namely:-

“(gg) the manner of publication of the modified final scheme under sub-section (5)
of section 9A;”.



HARYANA GOVT. GAZ. (EXTRA.), FEB. 29, 2020 (PHGN. 10, 1941 SAKA) 323
STATEMENT OF OBJECTS AND REASONS

In the principal Haryana Consolidation of Project Land (Special Provisions) Act, 2017 (Haryana Act No. 28
0f 2017), the objects are to make special provisions to consolidate left out pockets of land for setting up a project and
for the matters connected therewith or incidental thereto. However, the State of Haryana has faced some difficulties,
while interpreting the provisions and implementing them. Hence, it is necessary to make certain amendments in the
Haryana Act No. 28 of 2017. Accordingly to achieve the said purpose, the need to amend the ibid Act has become
necessary.

The Haryana Consolidation of Project Land (Special Provisions) Amendment Bill, 2020, inter alia seeks to:
(a) To insert Section 3 of the Act No. 28 0f 2017, so as to include land taken on leased as well.
(b)  Toamend clause (ii) of section 7 of the Act, so as to remove the infirmity.

(c)  To insert second proviso in Section 7 of the said Act by making a provision of additional compensation
of 10 per cent of the collector rates, in case a person opts for compensation, in lieu of land, as per
clause (i) of said Section. Further, to insert third proviso in said section, so as to make a provision of
getting compensation for any building or structure on the project land.

(d)  Toinsert section 9 A in the principal Act, so as to make a provision of appeal.
(¢)  Toamend section 10, in view of insertion of section 9 A.

6] To insert section 17 regarding form, manner and fees for filing the appeal as well as the manner of
publication of modified final scheme respectively.

The Bill seeks to give effect to the aforesaid objects.

DUSHYANT CHAUTALA,
Deputy Chief Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 29th February, 2020. Secretary.
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PART-I
HARYANA GOVERNMENT
LAW AND LEGISLATIVE DEPARTMENT
Notification
The 22nd April, 2024

No. Leg. 11/2024.— The following Act of the Legislature of the State of Haryana
received the assent of the Governor of Haryana on the 30th March, 2024 and is hereby published
for general information:-

HARYANA ACT NO. 11 OF 2024

THE HARYANA CONSOLIDATION OF PROJECT LAND (SPECIAL PROVISIONS)
AMENDMENT ACT, 2024

AN
ACT
further to amend the Haryana Consolidation of Project Land (Special Provisions) Act, 2017.

Be it enacted by the Legislature of the State of Haryana in the Seventy-fifth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Consolidation of Project Land (Special Provisions)
Amendment Act, 2024.
2. For section 3 of the Haryana Consolidation of Project Land (Special Provisions)

Act, 2017, the following section shall be substituted, namely:-

“3. Consolidation of project land.- Where the State Government or any agency
owns or has purchased seventy percent or more of the total project land in a particular area
falling in one or more revenue estates and the remaining is left out pockets of private land,
the State Government may consolidate the total project land to ensure the viability of such
project.”.

RITU GARG,
ADMINISTRATIVE SECRETARY TO GOVERNMENT, HARYANA,
LAW AND LEGISLATIVE DEPARTMENT.

11051—L.R.—H.G.P. Pkl.

Short title.

Substitution of
section 3 of
Haryana Act 28
of 2017.



